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Lok 8abha be nominated to
serve on the saxd Joint Com-
mittee, namely : —Shri
8. R. A. S Appalanaidu, Shri
Shiv Kumar Shastri, Shri
Lambodar Balivar, Shri
Dharnidhar Basumatari, Shri
Shyama Prasanna Bhatta-
charyya, Shri Amar Nath
Chawla, Shri Anant Prasad
Dhusia, Shri Varkey George,
Smt. Marjorie Godfrey, Shri
H. R. Gokhale, Shri Giridhar
Gomango, Shri Md. Jamilur-
rahman, Shry M. R. Laksh-
minarayanan, Shri Pratap
Singh, Shr1 Mohan Raj, Shni-
mati Shakuntala Nayar, Shn
Manikrao Palodkar, Shn
Krishna Chandra Pandey,
Shr; Ram Bhagat Paswan,
Shri S. B. Patil, Shri K
Kodanda Rami Reddy, Shn
N. K. Sanghi, Shr1 Sakti
Kumar Sarkar, Shr1 Shaf-
quat Jung, Shri Biswanara-
van Shastri, Shri Dharamgaj
Singh, Shri Somchand Solan-
ki, Shri S. B. Thakre, Shri-
mati Bhargavi Thankappan,
Shrj Nit1 Raj Singh Chau-
dhury.”

MR. SPEAKER: The question is:

“That this House do concur in
the recommendation of
Rajya Sabha that the House
do join in the Joint Com-
mittee of the Houses on the
Bill to provide for the adopt-
tion of children and for mat-
ters connected therewith,
made in the motion adopted
by Rajya Sabha at itz sitting
held on the 1st August,
12 and communicated to
this House on the 2nd
August, 1972 and do resolve
that the following 30 Mem-
bers of Lok Sabha be nomi-
nated to serye on the said
Joint Committee, namely:—

Shri 8, R. A, 8. Appalanaidu,
Shri >

St Lemhodes eliyor oo
yar,
Basumatari, Shri

Dhamidhar .
m‘ Presayna Bhatta- of the
_ s Bhri  Amar Nath
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(etc. et2.) Bl
Chawla,. Shri Anant Prassd
g};us-;& Shri Varkey

t. Marjorie Godfrey,
H. R. Gokhsgll}:; Shri
Gomango, i Md. J
rahman, Shri M. R, WLM-
minarayanan, 8hri Pratap
Singh, Shri Mohan Raj, Shri-
mati Shakuntala Nayar, Shri
Manikrao _ Palodkar, Shy
Krishna Chandra Pandey,
Shri Ram Bhagat Paswan,
Shri 8. B, Patil, Shri K
Kodanda Ram; Reddy, Shri
N K. Sanghi, Shri Sakti
Kumar Sarkar, Shri Shaf-
quat Sgung. Shhrxf1 Biswanara-
yan Shastri, Shri Dharamgaj
A akre
olanki, Shri S. B, Th
Shrimatj Bhargavi Than-

kappan, Shri Nitl Ra Singh
Chaudhury, y

The motion was adopted,

11.25 hrs.

MINES AND MINERALS (REGU-
LATION AND DEVELOPM{ENT)U
AMENDMENT BILL—Contd.

MR. SPEAKER: There is none
his feet, Who wants to s;eak? T

It
nobody wants to speak, the Minister
may reply.

SHRI R. N. SHARMA :
I want to speak . . . {Dhanbe®:

MR, SPEAKER: You deserve
some punishment! I called twice

and there was nobody called
the Minister. You may mallc now.

SHRI R. N. SHARMA: | support
the Bill which is already before the
House, namely, the Mines and Mine.

rals (Regulati
e Cagul : lon and Development)

weleome Rill, There ave

§0 many onmsioﬁs.ﬁeven“
recommendations

Advisary Board. That
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Board recommended that there
should be ceiling on prospecting and
also leases of the mines. But Gov-
ernment in its wisdom has introduc-
ed this Bill by keeping almost the
same ceiling, that means, for pros-
pecting, from 50 sq. miles they have
reduced it to 50 sq. k.m. The recom-
mendation of Mineral Advisory
Board was that this should be 25 sa.
km. and 12 sq. k.m. for some of the
mimerals. The recommendation 18
on this issue, It was decided that the
ceiling for respective licence 1n res-
péct of all minerals except coal base
metal and bauxite mavy be kept at
25 sq. k.m. and in respect of coal,
base metal and bauxite at 12 sq. k.m.
This should have been further reduc-
ed. 1 fee] that people :n these days
are not very much interested in
these minerals. The private sector
mine-owners are not interested:
Private people do not come to the
field of mining. Their confidence has
been shaken. It 1s because of the
take-over of the mines. Mine owners
have started withdrawing from the
mining field, They are trying to
take out the easiest minerals. They
slaughter the mincs and they also
try to spoils 1t by exploiting 20 or
25 per cent of minerals and leaving
80 or 75 per cent of minerals.

Sir, thig is the fate of the mining
industry at present. The coal target
of the Government has been fixed
for the Fifth Plan at 160 milhon
tonnes., That 1is not likely to be

achieved.
While moving the Bill for consi-
deration yeste: , the Minister said

down. Thig is the third year that
protuction has gone down from 78
million tomnes to 72 million tonnes,
in the year 1971, it has
million tonnes, For
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there is non-cooperation from mine-
owners. Not only that, but it is due
to, mines and minerals not being re-
moved by Rail from the mnnig
belts also,

Partly, the Government
Transport Minstry or the Railway
Minstry are responsible for not
moving these minerals, Instead of
the production going up jn the Fourth
Five Year Plan, we find that there
1s a steep fall in mineral production
all round.

in the

As far as the question of giving
lease licences for the munerals 1s
concerned, the target 1s being reduc-
ed only from 10 sq. mules to 10 sq.
k.m. I submit that this 1s also a very
big area and when people take such
a big alea under thewr possession.
they are not in a position to exploit
1t propetly. I can cite many instances
In thig regard.

In connection with the Mines
(Amendment) Bill, the Select Com-
mittee Members had visited Kedala
and Jharkhand mines in the Hazari-
bagh district of Bihar and they
found that in one lease area, thera
were 56 Dblocks, and all those 56
blocks were being operated by 56
managing contractors and those 56
managing contractors were engaging
hundreds of other contractors and
those hundreds of contractors were
agam engaging thousands of petty
contractors and they were engaging
8000 workers and none of the provi-
sions of the Mineg Act were being fol-

lowed.

So, while anting these leas
care should g taken to see thl%
where the owner or the leaseholder
is not in a position to fulfil the obli-
gations under the Mines

§
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Government are gomg to take
power in regard to the taking over of
these mines and minerals in consul-
tation with the State Government
They want to consult the State Gov-
ernment. while taking over minerals
other than minor minerals, but they
do not want to take the same power
and they want to leave the Statg
Government free while deahing with
the minor minerals

Sometimes, 1t so happens that mi-
nor mmerals come badly in the way
of the development of other minerals.
So, the coal industry 15 at present
suffering from the lack of supply of
sand, because they are not getting
enough sand Sand 1s under the con-
trol of the State Government and
the State Government gives leawe to
the private owners who just come
in the way and keeﬁ their own terms
and conditions with the peuple who
take sand from the river belts So,
care should be taken that just as
while dealing with minerals other
than minor minetals, the Cential
Government will consult the State
Government, likewise, the State Gov-
ernment also should consult the
Centra] Government It should be
grovnded under section 4A(2), the

tate Government should take over
those minerals also in consultation
with the Central Government

The third thing which I want to
point out 1s this The recommenda-
tion of the Mmeral Advisory Board
13 that the penal provisions should
be made more stringent If you, how-
ever, look at clause 12 m the new
Bill you will find that 1t 1s exactly
the samre as clause 21 of the old Act,
and there is no difference at all The
provision for six months' imprison-
ment or Rs. 1,000 fine 15 also here m
this new Bill These people who may
not compare the old Bill with the
new Bill may be satisfied that some
stringent punishment 1s being pro-
vide But that 18 mot really the
position The same provision which
was there before 1s there m this
Bl also.

are a few suggestiong to
whm 1 would like to nvite the at-
tention of the hon Mimster Durling

ﬂ\emqadrudingstae.lmsbm
10 move certa umen&nentsont
Ml,mi!&w that Government
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will accept them. Firstly, they should
reduce the prospecting licence period,
then secondly, they should reduce
the lease area, and thudly, they
should also enhance the pumishment
provided under the pena) provisions.

th’;&?gﬁlthew observations, I support
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Thoush this is a iee hmhtin-- g
measure, this has n

- brought ‘before this House. I do. wt

understand the attitude of the .
tral Government to procrastinate

passing of such good measures, There

should be delay in bringing before - -
this House such constructive mea-
sures. ' !

In this Bill it is pr ed that the
prospecting licence will be restrict-
ed to fifty square kilometres. It is
very good. But, what happens to the
existing licences for more than
square kilometres? Will those licen-
ces be repealed or will they be allow-
ed to continue? Nothing has been
mentioned in this Bill about such
licences which are already in force.
I would like the hon. Minister to
clarvify this pomt

For mineral development t.he Cen-
tral Government had invested Rs. 1.06
crores in the First Five Year Plan;
in the Second Plan the investment
was Rs. 73 crores, in the Third Plan
Rs. 2826 crores and in the Fourth
Plan the outlay is Rs. 510 crores.

The share of minerals in the natio-
nal income is Rs. 470 crores during
the First Plan, Rs. 688 crores in
I1 Plan, Rs. 969 crores in the I Plan
and durmg 196788 to 1971-72 it is
Rs. 1,624 crores, In spite of the fact -

. that so much money has been .

ed in mineral development, the pro-'.
duction -of certain mineralg has come'
down in recent years. I would m:e'_

to request the hon. Minister to go
into 1 quﬁtim and hke rem!ﬂh'
-measures.

12 hrs

Wi'ule ‘in 1960 the proﬁucﬁm

had comre down tolﬁ.ﬂﬁﬂtm&?fhﬂ




" ficant share
- was 5,000 kg. in 1960 and in 1970 the
production was 3,000 kg. Onl

" tion hag gone up- to

i i to 9,15,000 tonnes. Similarly, the pro-
" duction of gold, which has a nq:ta&
in our national wea

y in
Mlnganese ore, the produc-
: to- 17 lakh tonnes
' in 1970 from 15 lakh tonnes in 1960.

-case . of

Burmg the course of a decade, ‘the

o nroducuon of such important mine-

rals has dropped down considerably.
The ‘principal reason for less produc-
tion is due to the defective industrial
policy resolution of the Central Gov-
ernment and the desire on the part
of Central Gcrvernment to concen-
trate everything in their hands. If
the exploitation of minerals had been
entrusted to the State Governments,
the production would have definitely
‘gone up. But the Central Govern-
ment have no desire to decentralise
the powers which are concentrated
in their hands. This has contributed
to the reduced production in these
minerals, The number of mine wor-
kers has also gone up from 54.000 in
1956 to 1,77000 in 1969. Inspite of
that, the production, instead of in-
r:reasing. has decreased.

Though the Government have s
. crores of rupees in scientific cfe -
lopment, the export performance in
these minerals is mnot satisfactory. In

- 1955-36, the export of mica was of .

the value of Rs, 84 crores and in
1969-70 Rs, 11.4 crores. The value of
manganese ore exported in_ 1955-56

.was Rs. 107 crores and in 1970-71 it

'had come down to Rs. 105 crores.
- In the case of-iron ore, from Rs, 8.3
. crores in . 1955-36, the export value
i,'-:rm to Rs. 86.1 crores. :

- You know, ‘sir, that the demand

ﬁur ‘steel prod
n'yhasm'ownupvamuchand the
GGovernment are not able to

of -steel products. Tho
emment ‘may earn in

furstee!-

 the. odudwn of gypaum came’ duwn"": .expcrt of im
- ernment_are unahfe :
priceg of steel products and “when -

-during the past

ucts inside the coun-
_ meet
- the entire indigenous. demlnd which'
- .dn’ consaquence has shot up the gw

¢ through the export of 1ron'
ere. is_that_a_gmng to halp in meet-
.}he ' __‘_taken &ny. mterest in replacin

- has been goin

'} ‘Project has mnot. yet been

when' the"Gcm-
to cantra! t*he;

they are not able to meet in full the - ;

country’s demand for steel products?

1 would request the hon. Min:ster tO""
look into t his question. . g

Since the coking coal mines were o
not being operated properly and
fitably, the Government nation wd :
them only recently. Here also, the .
parent Act was passed in 1957 and

the minerals in the interest . of
the nation, since the mine-owners -
did not take interest in the welfare
of mine-workers, the
have come forward with this half-
hearted amending measure. I do not
understand the hesitancy on the part
of the Government to nationalise
these mines so that the minerals .can
be exploited for the good of the
nationa] and not for the good of a -
few people. T would suggest that the
Government should nationalise . the
exploitation of mineral wealth in-
the country and also the mines whlch '
are under mcp]oxtation

For example, a Survey Report says
that gypsum is available in. plent
in Chingleput distr’~* ~f Tamil Nadu
Likewise, the Stat overnment. ‘in
conjunction with UNDP. e
peris is working .__ ‘he survey of .
minerals available in many parts of -
Tamil Nadu. It is hoped that a
mini-Bihar will come up ’in Ta.tml
Nadu as the UN.D.P. experts are
very hopeful of locating huge depo-
sits of minerals in the State.

I would appeal to the Central

" Governtrent that they should also

take energetic and - effective steps -
in explmtms the minera] wealth in "

the State. T am constrained to say .
that the Central Government have .

been showirﬁ partisan attitude to- |
wards ‘the  Nei

“The Central Government. hm ﬁot- 4

The second “mine-cut: in; _the

’I'hnug;z we ,___have--_mpda

_ t 14 years, since the
mine-owners did not care to exploit:

Government -

ex-

iveli Lignite Project.
. On account of defective and wotn-;. -
out. machinery, the lignite production
down year aftei year. . -



~ “thought it p

" is not a general
. minerals and exploitation of mine-

' reservation, I _
.greater interest in. exploiting - the

ken, "1-'would = appeal to ' the hon.
the needful. '

Sir we are also entirely dependant_

old reserves in the

j'ﬁ,cn:.x the depleting
ysore State,

""Kolar Mines in

" “working of these Gold mines has also
. not proved to be profitable. 1 am

- .sorry to state that the Government
~ “have not taken steps to survey the

.~ availability of gold deposits in other

'+ parts of the country. During British
. regime, gold was found in Nilgiris,
" which is my constituency. Even after
.25 years of our Independence, the
Central Government have not
- to order for the
- survey . of my onstituency, the Nil-
o ﬁ’,ﬂ’" 80 that the availability of gold
ere can be confirmed and later
_ exploited, I am unable to appreciate
‘the callous attitude of the Central
‘Government in regard to the ex
tation of mineral wealth avai ble
in southern parts of our country. I

would say that the Central Govern-

ment, instead of engaging themsel-

- veg in unproductive activities, should -

take greater interest in such produc-
tive ventures in the interest of the
_n.ation

" MR, SPRAKER:
debate on = mines,

‘tals. The Bill has got certain specific
- provisions. Please try to be brief, as
. the time fixed for this Bill is only
_.one hour

" 8HRI J. MATHA GOWDER: I

- “would request the hon. Minister to
- - nationalise the existing mines-
- -also reserve for

o public . sector the
. "exploitation of minerals in the coun-
o try. The

from Tamil Nadu and without any
‘hope, he will sm

' 'mineral wealth of so

: parts of
%.n- eoantry, mm-e particululy in

! a:mil Nadu
nnort this Bil, tbough ﬂ;is”'
hg; __beén latedly brousht bet_we-

quests to -the Cenh-e in this respact.'
no concrete actionhasyetbeenta— -ﬁ:&ﬂiﬁﬁq&mt?

'_Miniaeter to look into these questions

Mr. Gowder, this-

hon. Minister of Steel hails .

‘“mm“%wﬂm! Im

m@« u&mqs_mms*-};
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wE g Tt X A9 frweew ¥, el
Fari &, dur g T E ARG
TTHTRT AT & are A fadk o & sraifrar
tfe e e § wa war § o
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#1 9T & 5 qFe Yo #o o ¥ AN
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“Patratu is in & position to genes -

rate more power and assist

D.VC. and the neighbouring =

States, provided N.C.D.C. can -
supply and railways can
move an additional 50,0000 M'T :
of coal per month. The ;
stock of coal both at Patratu . -
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TIHE MINISTLR OF STATE IN
THE MINISTRY OF BSTEEL AND
MINES {SHRI SHAHNAWAZ
KHAN): Mr. Speaker, Sir, 1 am very
gratetul to the hon, members who
have taken part in this debate. They
have unanimously given their sup-
port to thus measure. During the dx&-
cussions, my hon. friend, bnn Modi,
and some others have expresped an
apptehension that the Government
would misuse their power in termu-
nation of leases. He was apprehen-
sive that Government might
the small scale industries when they
decide to acquire some mines on
which those smal]l scale 1ndustries
ate based He also talked about
small co-operative workers who are
managing some mines [ wish to
assure the House that this power
which 1s being sought to be acquired
under section 4A, termination of
mining leases, would be resorted to
only 1 very exceptiona) cases where
the larger interests of the nation
and the development of big indus-
tries so decmand. It will not be done
m a lhight-hearted manner.

A number of members said that
the power given to the State Govern-
ments to terrunate mining leases 1n
respect of mmor mnerals may
be misused I am very gratefu]l to
my friends, Shr1i R N. Sharma and
Shn Modl. who have brought for-
ward amendments i which th
have proposed that, m case of ter
nation of mining leases for minor
minerals, the State Government
should consult the Central Govern-
ment That, I think, is a very good
amendment, and as we take u?
clause-br-clnuse consideration,
wou]ifl be happy to accept that amend-

A number of my hon. friends algo
expressed a on that the

power now being sought that the
Geolaglcal Survey of India at any
other agency duly authorised by Gov
emmenlfﬁ:l'amild allov:oed to euotg
any m ease area carry
prospecting work or other investiga-
iﬁ? might be misused; they

expressed an
they may enter the areas where

whmuim! as a m%%
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Advisory Board, and we have the
support of all the State Governments
to this measure. Previously the Geo-
logical Survey of India could enter
only areas which were not held under
mining leases. But there are large
areas which are held under mning
leases and which are not being pro-
perly exploited. Therefore, 1t was
thought necessary that even 1n areas
which are held under mining leases,
the Geological Survey of India or
any other agency authorised by the
Government should be allowed to
enter and carry out investigations.
We will take every care, I assure
the House, that the standing crops
belonging to the farmers are not
damaged ijn any way. In case 1t 1s
absolutely unavoidable, there 1s a
provision for compensation, 1f we
have to resort to any such thing,
then the farmer will be duly com-
pensated

We have heard conflicting views
on whether the area under prospect-
ing leases and mining leases should
be 1educed or should be allowed to
remain at the same level It has
been recommended in this Bill that
the area should be reduced in case
of prospecting licence from 5¢ sq
miles to 5) sq kilometres That 1s a
very sizeable reductiom

AN HON MEMBER® That 1s
against the Mineral Advisory Board's
decision

SHRI SHAHNAWAZ KHAN. That
18 a very sizeable reduction Gov-
ernment will have no hesitation 1n
reducing it further if that i1s the
consensus of the House.

Regardmg the area held under
mining lease, the Bill seeks to re-
duce the area from 10 sq. miles to
10 sq. kilometres That, again, 1s a
very sizeable reduction But here my
hon. friend has suggested that the
area should, in the case of min
lease, be reduced further. I wo
like to put before the House the ac-
tual state of affairs as it 1s within
my Ministry. We have to keep in

very close touch State Gov-
matters we
g

been

mments, nnc{hl:d:huc?e
gum; t NE ir Em m
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to communicate their views to the
Director of Indian Bureau of Mines,
and as soon as their are
known, then if 1t i1s necessary to re-
duce it further, Government will
not hesitate to do so 1 would also
like to state that this area is the
maximum that can be given. re
18 nothing to prevent the Central
Government or the State Govemn-
meni to give much less area for pros-
pecting or mimng lease

SHRI R N. SHARMA.
provision to gilve more

SHRI SHAHNAWAZ KHAN:
Government reserves the nght to
waive this condition and give much
larger areas to public sector under-
takings, and I am sure, my friend
would not resent that.

My hon friends, Shr1 Damodar
Pandey and Shri Sharma, from the
coal-fields have raised a very perti-
nent point regarding sand for stow-
ing Sand 1s very important for stow-
ing in coal-fields There 1s a provision
—section 3{e) of the existing Act—~—
which empowers the Central Gov-
ernment to declare sand, used far
prescribed purposes, as a major
mineral Under that, sand can be
classified as a major mineral and ac-
tion can be taken accordingly.

SHRI DAMODAR PANDEY: In
spite of that, are you not aware that
NCDC and the Bharat Coking Coal
have failed to obtain sand leases in
the Damodar river and they are fac-
ing much difficulty on that account?

(Interruptions)

There is

SHRI SHAHNAWAZ KHAN: We
shall certainly examine if there is
any need to declare sand as a major
mineral and to take 1t under the
Central Government, But, hon,
friends know that the problem in
the Damodar river regarding sand is
not of mining leases, byt it is of tha
availability of sand. There is less
sand available as a result of certain
damsg coming up im the catchment

SHRI ﬁmﬁﬁh PANDEY:
Whatever v besn
handed over h.the mm%
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SHRI SHAHNAWAZ KHAN: My
hon. friend from Tamil Nadu has
unfortunately gone away. He want-
ed to know whether this ceilling on
holding will apply to leases which
are i existence already or to the
future mining and prospecting leases.
This Bill does not seek tg have any
retrogpective effect and, therefore,
it would not apply to prospecting
and mining leases which are in ope-
ration already. So, 1t would not
apply to them.

A number of my friends have
spoken regarding penalties which are
to be imposed for urcgulanty or
trespassing or carrying on mining
in an irregular manner. May I refer
the hon Member, Shri Damodar
Pandev to amendment to Sec 21 on
page 6 where 1t says:

“Whoever contravenes the pro-
visions of sub-section (1) of
section 4 shall be punished
with imprisonment for a
term which may extend to
six months, or with fine
which may extend to one
thousand rupees, or with
both.”

SHRI DAMODAR PANDEY: ‘or’
will serve no purpose Nobody 1s
sentenced till now Knowmng full
well that the violation of the Act 1s
gong on, ¢an you say how many
persons have been imprisoned?

MR SPEAKER: Mr., Pandey He
is contradicting You said there 18 no
penal clause which 1s contradicting

SHR!I DAMODAR PANDEY;: In
the Mineral Adwvisory Board it was
decided that the penalty clause
should be made more stringent and
the penalty provisions should be en-
hanced whereas 1n this Bill the same
provision has been incorporated
which was in the original Act So,
what are the stringent measures you
are taking? You are just copying
the old Act.

SHRI SHAHNAWAZ KHAN: We
il Cois M v
ng. n amendmen
been brought forwsrd by hon.
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bers seeking enhancement of penal-
ties and 1 propose to accept them,

MR. SPEAKER. It has already
taken more than an hour.

SHRI SHAHNAWAZ KHAN: Su,
theie 15 nothing controversial. Only
I would hke tu say this much 1n con-
clusion. I would like to say that the
Goveinment have noted what the
hon Members have said regarding
misuse and exploitation of mines,
particularhv, the coal mines in the
coal flields A number of hon. Mem-
bets who have spoken have desired
that the Government should nationa-
lise the coal mines The bon Minis-
ter fu1 Steel and Mines, on a num-
ber ol occasions, has declared the
present policy ot the Government.
Accoiding to the present thinking in
the Ministry ot Steel and Mines, the
Government do not propose to na-
tionalisc all the coal munes. but, we
have said that where we find that the
private sector 1s not playing its part
fairly and honestlv and that it 1s
not investing sufficient funds and
that 1t 1s, what they call, slaughter-
ing the mines or exploiting the
mines in an unscientific manner,
there, the Government will natural-
ly be compelled to stcp in. But the
GGovernment will naturally hke to
give an opportunity and chance to
the private sector to play 1its part in
the exploitation of the coal mines in
a scientific manner and with confi-
dence

With these remarks, I once again
thank the members who have taken
part 1n this discussion.
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MR. SPEAKER: The question is:

“That the Bill further to amend
the Mines and Minerals (Re-
gulation and Development)
Act, 1957, be taken into con-
sideration.”

The motion was adopted

Clause 2—(In.sertﬁn of mew section

SHRI R N SHARMA: I beg io
move:

Page 1, line 18~

After “State Government” insert—
“, after consultation with the
Central Government,” (14).

SHRI SHAHNAWAZ KHAN: I

would like to accept thus with a
little change,

MR. SPEAKER: You can move
another one i1f vou like.

SHRI R. N. SHARMA: What is
the change the hon. Minister wants
to make?

s

SHRI SHAHNAWAZ KHAN: I

pccept this amendment with a ver-
bal change,

MR. SPEAKER: The Minigter
should put it in hig mouth, We don't
80 by the spirit; we go by the words,

SHRI R. N. SHARMA: I accept

the amendment 'along with the
:gnendmt which he suggesi-

MR. SPEAKER: You agree to it?
it. Y
TN th 08 you agtes 10 3. You

i
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SHRI R. N. SHARMA: I beg to
move:

Page 1, (1) lne 18, ~for “The
State Government may, if it
13".

Substitute—

Where the State Govern-
ment, after consultation with
the Central Government, is"
[(14), as modified.]

SHRI SHAHNAWAZ KHAN:
There 1s a consequential amendment.
That 1s, hine 20, after “so to do” in-
sert *, 1t may”.

MR SPEAKER: I will not approve
of thig practice of coming with such
changes so hastily and quickly. You
are sitting by the side of a

ement lawyer Why can't you give
1t 1n his name?

THE MINISTER OP STEEL AND
MINES (SHRI S MOHAN XUMA-
RAMANGALAM): There 1s no prob-
lem here; it 15 just a question of
phraseology used What my friend
Mr R. N Sharma wants to introduce
m this Bill is being accepted in
toto, but the wording that he has
suggested 1s not a happy wording
from the legal point of view. We
are suggesting a shghtly different
wording which brings out exactly
what he wants. I have made it clear.

MR SPEAKER: Mr. Sharma may
move it, together; it i consequential.

SHRI R. N. SHARMA: I shall
move 1t as modified,

I move:
Pﬂﬂe 1:""'"'

(i) line 18,—for “The State Gov-
ernment may, if it is”,

Substitute— Where the State
Government, after consulta-
tion with the Ceptral Gov-
ernment, is"

i) line 20,—after “so to do” in-

¢ sert—", it may®, [(14), ogs
mogdified.]



._:Paqe 1—

“ernment may, if it is”
_Substttuteh-“Where the State

- Government, after consulta-.

" tion -with the Central Gov-
-, . ernment, is”

' (ii) line 20,—after “so to do”, in-

o Eert——“ may” [(14), as modi-
. fledl .

The ‘motion was adopted

MR SPEAKER: The question is:
“That Clause 2, as amended,
_ stand part of the Bill.”
The motion was adopted

Clauae 2, as amended, was added fo
the Bill.

: Claule %(A_mendment of section 6.)
.- - SHRI SHAHNAWAZ KHAN: I
- move:
”-_'chre 2, line 20,—
.+ for “lease or licence”
v- . substitute—"mining lease or
: _ prospecting licence”. (8)
~SHRI R. N. SHARMA: I bm to
_ mwe. : e
Pape 2, line 11--'
. j “ﬁfty"
o five”. (12)

SHRI SHAHNAWAZ KHAN: I

' y_mem it.

~“MR. SPEAKER You are not mov-

1n¢ the other one.. -
sHm R N. snmm Ro.

: 1 will now - put'.___ :

- --amndment No 8 moved by -

ﬂw pu’g The quesﬁon is: b
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MB., SPEAKER The questmn ia. :
(1) line 18,—for “The State Gov-

substitute **twe:ity'-""_,_
i#Page 4, line 3,—

Sbah Nawaz Khan to the vote of' "

MR. SPEAKER Now, T wﬂl ‘put

amendment No, 12 moved. by Bhri
R. N. Sharma to the vlote 'of_- “the
House, The ‘question is: IS
Page 2, line 11— . N
for “fifty” substttute "tweli'tst-

© five”. (12) A

The motion was adopted

-MR. SPEAKER: Now, the ques- :
tion is: .

“That Clause 3, as amended.
stand part of the Bill.”

The wmotion was adopted.

Clause 3, as amended, was added to
the Bill

13 hrs.

MR. SPEAKER: There are no
amendments to clause 4 to 6. So, I
shall put them together to vote.

The question is:

“That clauses 4 to 6 stuand pa.rt
of the Bill".

‘The motion was adopted,

Clauses 4 to 6 were added to the
' Bill,

Cl.lmse —(Amendment of section 14) -
Amendment made:
for “other concessions” sub#ﬂ- :
tute "other mineral conces-
sions”. (8) - j
(Shri Skahmwnz Khan)'

. MR, SPEAKER: The question is:

: “Thaf. clauae 1, a8 arneuded"
- standpartofthelml”

‘I‘hemoﬁcm __umt adnpied
Ckm 'r as amen:déd. ‘pds. dddzd" f:a-'
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 Rulers of Indian .
S (ete. ete.y Bill _ States (eto. ete. ) Biﬂ_
MIL SPEAKER: No that was & ~ The question is: RE
uential = change. That has al- “That the ,mu a8 ameﬁded, bu.._
heeh aeeepted. _ passed”.

m .lz”‘(Amaznf)m_ent of section

" MR. SPEAKER: There are two
amendments to this clause tabled by

~Shri R, N. Sharma. Is he moving
B them? _ SRR
" SHRI R, N. SHARMA : Yes.

MR. SPEAKER: Is the hon. Minis-
ter accepting them?

'SHRI SHAH NAWAZ KHAN:
_Yes, I am accepting both of them,

~ Amendments made:

Page 6, line 19—

for “six months"” substitute “one
year”. (15)

Page 6, line 19 and 20,—

for “one thousand” substitute
“five thousand”. (16)

(Shri R. N. Sharma)

MR. SPEAKER: The question is:

“That clause 12, as amended,
stand part of the Bill”.

The motion was adopted

' Clauae 12, as amended, wag added to
' ~ the Bill, _

'_Claumi& to 16 were a.dded to the
. Bilt. :

£ C!auae 1, the Emchng Formula and.’

the Title were added to the Bill.

BHI!I SHAH _HAWAZ KHAN I

bes to move:

S pamec{”
: -s-nmm muﬁw !m

; “Wt ‘1" "W if ﬂ!ﬁw; = _-\ | %

m@n e w3
L *!rliq 1.

‘time allotted for the ) of .
Indian States (Abolition of Privie -

"‘l‘hattheBﬂI asamended,be-

The motion was adopted_-__'--_.':'f'."'-'-
MR. SPEAKER: This Bm'

taken a lot of time, almost double.ﬁ"_--'l
the time allotted for it. .

13.65 hrs. | -
RULERS OF INDIAN STATEB" :

(ABOLITION OF PRWILEGES)-

BILL

MR. SPEAKER: Now, we shall
take up the Rulers of Indian States -
(Abolition of Privileges) Bill. -

We have two other Billg aiso The
Rulers of.

leges) Bill is two hours. Then, we.
have another Bill for which 1 hour -
has been allotted and a third one -

also for which again 1 hour here has

been allotted. We allotted one hour .
for each of them, just for the sake of
allotting time; otherwise, they should
not take so much time. But for. the ..
Bill relating to abolition of privi-

leges of Indian Rulers, it was decid-

ed in the Business Advisory Commit- -
tee to gllot two hours. Now. the hon.
Minister. )

THE MINISTER OF LAW_  AND.
JUSTICE AND PETROLEUM = AND
CHEMICALS (SHRI H. R. GOKHA
LE): I beg to move: .

“That the Bill fu,r_ther to ame_nd B
certain - enactments
quent on " de

. abolition of privy puraes, 80

- s to abolish the privileges

- of Rulers and to make cer-
- tain transitional provisions to '

. enable the said Rulers to_a_t!--'

- ‘just progressively  to
- changed eircumstances.'
takeu into oomidernﬂm;

[POR

ition of °
Rulers of Indmn tates and



